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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 634/2025

IN THE MATTER OF:

DR. AMIT KUMAR

...APPLICANT(s)
VERSUS
STATE OF U.P. & ORS.
...RESPONDENT ()
INDEX
S. NO. PARTICULARS PAGE NO.

RESPONSE TO THE ORIGINAL APPLICATION BY
RESPONDENT NO. 3, DIVISIONAL FOREST
OFFICER, SHAMLI

A COPY OF THE LETTER DATED 15.11.2025 IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-1

A COPY OF THE NEWSPAPER CLIPPING IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-2

A COPY OF THE INSPECTION REPORT DATED
12.11.2025 IS ANNEXED HEREWITH AND MARKED
AS ANNEXURE-3

A COPY OF THE PHOTOGRAPHS OF THE TREES
TAKEN DURING THE INSPECTION ARE ANNEXED
HEREWITH AND MARKED AS ANNEXURE-4
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6. |A COPY OF THE LETTER DATED 31.12.2025 IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-5

7. |A COPY OF THE NOC DATED 31.01.2026 IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-6

8. |A COPY OF THE ISFR REPORTS ARE ANNEXED
HEREWITH AND MARKED AS ANNEXURE-7

THROUGH COUNSEL

BHANWAR PAL SINGH JADON

COUNSEL FOR RESPONDENT NO. 3
bhanwar09jadon@gmail.com | 6375115224

DATE: 10.02.2026
PLACE: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 634/2025

IN THE MATTER OF:
DR. AMIT KUMAR

...APPLICANT(s)
VERSUS

STATE OF U.P. & ORS.
...RESPONDENT(s)

z

RESPONSE TO THE ORIGINAL APPLICATION BY RESPONDENT NO. 3,

DIVISIONAL FOREST OFFICER, SHAMLI Ry

I, Jagdev Singh, aged about 59 years, S/o Shri Late Badri Prasad, Posted as

iQnal Forest Officer, Shamli, State of U.P., do hereby most solem\?ly state

gipR
rjg under: b /

~ .\Q,\J
Y

\(.N t‘if“ O

%mpetent and authorized to swear the present Affidavit.

. ‘7“'::“
\\:3 F

GRIEVANCE RAISED IN THE MATTER:

2. That in the present Original Application, the Applicant has raised the

grievance against illegal felling of thousands of fully ég;z&v;ynd protected
W
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trees in District Shamli, UP in the installation of 33 kV feeder line for
supplying electricity to 33/11 kV substation executed by the Respondents

No. 5 and 6.

. That the Applicant has further alleges that the project is being carried out
without obtaining the requisite no objection/clearance as required under the
Uttar Pradesh Protection of Trees Act, 1976 and there is violation of the

provisions of Environment Protection Act, 1986.

. That this Hon’ble Tribunal vide order dated 12.12.2025 issued notice to the
respondents and granted time to file their replies. Furthermore, the Hon’ble
Tribunal directed the respondents to ensure that no illegal felling of trees
takes place in the execution of the project. The relevant paragraph of the
aforementioned order is stated below:

“...3. Issue notice to the Respondents.

4. Shri Bhanwar Pal Singh Jadon, Advocate accept notice on behalf of
the Respondents No. I to 4 and seeks four weeks’ time to file the reply.
The Applicant is directed to supply a copy of the OA along with
enclosures to the counsel for the Respondent No. 1 to 4 within three
days. The Applicant is also directed to serve the remaining
Respondents and file affidavit of service atleast one week before the

next date of hearing.
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5. Till the next date of hearing the Respondents are directed to ensure
that no illegal felling of trees takes place in the execution of the

project...”

ACTIONS TAKEN BY THE FOREST DEPARTMENT IN

COMPLIANCE OF THE DIRECTIONS ISSUED BY THE HON’BLE

TRIBUNAL

. That the land in question has been examined thoroughly on the basis of
official forest records, notifications, forest maps, notification registers, and
other departmental records, and it is clearly established that the said land is
neither notified as Reserved Forest under Section 20 of the Indian Forest
Act, 1927, nor notified as Protected Forest under Section 29 of the Indian

Forest Act, 1927, nor recorded as forest land in government records.

. That the trees standing at the site in question are part of roadside strip
plantation carried out by the Forest Department along Public Works
Department (PWD) road land for environmental protection, ecological
balance, and green cover enhancement.

. That upon receiving information regarding installation of electricity poles
without prior permission, the Forest Department immediately took

cognizance and stopped the work as a precautionary measure, and issued a
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communication dated 15.11.2025 to the Electricity Department directing
them not to proceed without obtaining prior No Objection Certificate (NOC)
from the Forest Department.

A copy of the letter dated 15.11.2025 is annexed herewith and marked as

ANNEXURE-1.

. That the prompt action taken by the Forest Department is also supported by
contemporaneous records and newspaper reports, which confirm that the
work was stopped by the Forest Department in exercise of its statutory
authority and environmental responsibility.

A copy of the newspaper clipping is annexed herewith and marked as

ANNEXURE-2.

. That furthermore, as a precautionary measure and in discharge of the
statutory duty, a field inspection dated 12.11.2025 was conducted by the
concerned Section Officer of the trees planted at the roadside strip in
question.

A copy of the inspection report dated 12.11.2025 is annexed herewith and

marked as ANNEXURE-3.
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10.That during the said field inspection, it was observed that:

I.  No tree had been felled
il.  No tree had been damaged.
li.  No illegal cutting or environmental damage had occurred.

A copy of the photographs of the trees taken during the inspection are

annexed herewith and marked as ANNEXURE-4.

11.That it is submitted before the Hon’ble Tribunal that the Electricity
Department vide letter dated 31.12.2025 applied for permission / NOC from
the forest department. Through the aforementioned permission letter, the
electricity department sought permission/ NOC for felling/ trimming of
branches of trees coming in contact with the line. The said application has
been examined strictly by the forest department in accordance with the
provisions of:

I.  Indian Forest Act, 1927
ii.  Forest (Conservation) Act, 1980
Ii.  Uttar Pradesh Protection of Trees Act, 1976
iv.  Environment (Protection) Act, 1986
v. Biological Diversity Act 2002
vi.  Applicable government orders and environmental safeguards

A copy of the letter dated 31.12.2025 is annexed herewith and marked as

ANNEXURE-5.
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12.That the relevant portion of the aforementioned letter for permission sent by

the Electricity Department is as stated below:

P FRIFT [q5GE {19! ST BRI & 1 HGH Hfeqal H1a7 Tergerd] gRT
T4} S1aegE Il 7 98} &1 GRT F §T33 FodloTo g [98TS off V67 & T8 a1
132 FodfoTo TRYT FUdb=x [T (Rb<vygR) & #ae 3ffaaqr Frad vaged?
GBI 7% 9878 o V671 &/

3T ATTR Fere & & Fwied a7 & gy § o7 ared geft & cEal &
gra 9 ©cTg @ GHIRT sA1gfa g 97 3ud 31iddar &ieT vavay! @i
frifa &e3 &1 srgafa gerT ¢ forad 132 o Rrsmar Rre<ege @ g@lal
d% 33 Fodo s BH gIeT [d5717 HT FTY 3547 oI T 1~

13.That subsequent to thorough examination, the forest department has granted
the NOC dated 31.01.2026 to the electricity department. The permission so
granted is subject to strict adherence to the conditions imposed by the forest
department. The conditions are as follows:

I. No tree shall be felled without prior permission of competent
authority.
il.  No damage shall be caused to any tree.
iii.  No harm shall be caused to bird nests or wildlife habitat.
iv.  Only minor trimming, if unavoidable, shall be done carefully.
v. Branches exceeding 30 cm girth shall not be cut.
vi.  All environmental safeguards shall be strictly followed.
vii.  Any violation shall invite legal action and cancellation of
permission
A copy of the NOC dated 31.01.2026 is annexed herewith and marked as

ANNEXURE-6.
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14.That it is germane to note that no permission has been granted for
felling of any trees, and no tree has been felled.

15.That with regards to the alleged decline in tree and forest cover it is pertinent
to mention here that as per ISFR 2023 issued by Forest Survey of India that
the forest cover in Shamli Forest Division has increased from 1.54 percent to
1.94 percent, indicating a growth of 0.40 percent of forest cover in the
geographical area of district Shamli.
A copy of the ISFR reports are annexed herewith and marked as

ANNEXURE-T7.

16.That the said official data clearly establishes that forest cover in Shamli
district has not declined but has marginally increased, which reflects the
continuous efforts of the Forest Department towards environmental

protection and tree cover enhancement.

17.That the Forest Department has acted strictly in accordance with law and has
fulfilled its statutory and constitutional duties. Furthermore, the Department
has taken timely, responsible, and lawful action to ensure protection of trees
and environment, and the allegations of negligence, collusion, or facilitation

of illegal activity are false, baseless, and denied.
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17.That it is reiterated that no tree has been felled, no illegal activity has
occurred, and no unlawful permission has been granted by the Forest
Department.

18.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.
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J state that everything stated above has been stated by me in my official

on and derived from the official records and I state that nothing

<§ 3\&2\— at rial\\has been concealed therefrom. Qﬁ/
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VERIFICATION

Verified at jé\\ﬁvwﬂ* on this [0 day of}'pﬂa?wﬂ% 2026, that the r\
contents of the above affidavit from paragraphs 1 to 19 are believed to be
true and correct to the best of my knowledge and belief. No part of lt/li;/

false and nothing material has been concealed therefrom.

& L

DEPONENT
L ey,
IMer) T gy
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L.TI/Signature of Deponent
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G6XJ+GX7, Uttar Pradesh 247773, India ==

Latitude Longitude
29.55080206° 1523392898

Local 12:12:30 PM Altitude 242 meters




H62M+QVP, Shamli, Uttar Pradesh 247778, India &=

Latitude Longitude
29.55080027° %/.23393159
Local 12:12:38 PM Altitude 243 meters
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Latitude Longitude

29.55242751° 77.23486487°
Local 12:20:05 PM Altitude 244 meters
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29.55243901°
Local 12:21:08 PM
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H62M+QVP, Shamli, Uttar Pradesh 247778, India ==

Longitude

77.23487294°

Altitude 245 meters
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Table 10.27.3 District- wise Forest Cover in Uttar Pradesh

| 2023Assessment

Change |
| Calculat- | . N o "’ .}2::25:{; W rtg
District ed Area Open ’ 2021 Scrub
by Sol Dense Dense % Total | Areaby -
Forest Forest Sol |
| : 2 ! — | based® | -
ﬁ:‘;?,'“ i 144186| 000 \ 44s| 1832 2277) 158 005 o000
Ghaziabad L 8161 000 790 1332] 2102 236 o003 03| 000
Ghampur | 337700/ 000|  o0s8| 2377 24 35 072 386 000
Gonda 400300 64935 903 =2 97| 12693 317 129] o
Gorakhpur | 332100 2798 2160 2491 7449 224 241 000
Hamwpur 402100 000 7721 21| 14s97| 22318 555 166 1415
Hapur [ 110667, 000 672 72| 209 2281 21 512, 1w
Hardol | 598566 000 1552. 12958| 14520 245|118 936
::g;“’ Mahamays | 184049| 000| 058 I 2151 22090 120) 415 | o
Jalaun | 456500 000 6066 19583 25649 562 641 s303
Janpu | 403800 000 1006 5394 6400 158 675 031
Jhans| | 502400 000  s711| 28421 341 32| 679 3479 6679
Kannay | 209287 000 000 2561 2561 1 2 273 02
Kanpur Dehat 1302100] 000|305 4401 4706 156 -2470 1618
KanpurNagar j 315500) 000 853 @& 59 702) 222 2529 339
:‘:;:"" Kanshram | 0cs28) 000 537, 3| w97 218 Coom) om
‘Kaushamby 177900 000| 435 1 2915 3350 188 115 000
Khen | 768044 80514| 15770 27129 123413 1607 2766 822
Kushinagar ' 290500 007 297|313 3sa7| 121, 093 000
Lalitpur (503900 000| 12726 449 79 57705 1145, 000 3324
Lucknow | 252800 000 161 1a' 24008 40126 1587 262 809
Mahoba | 314400, 000 21, 22| 15108 17225 548 284 6055
‘Mahrajgan) 295200 26228] 92 2| nar| as17 1444 066 032
Mainpun | 276004 000 o019 1723 1742 063 147 000
Mathura [333964] 000 390  4va4| s334 1 160 215 31
Mau 11300 000)  023] 1114 1137 oes 000 000
Meerut | 250086| 000/ 459 5674 9133 365 522 000
Mirzapu 440500 B38| 27851 | 45002 73691 1673 200 4659
Modabad | 200940| 000, 350 3| i oss 082 012
Muzaffamagar | 275086  000| a3 . 4563 5406 197 516  2nm
PUbht 1349890| 48620 8175 10589 67384 1926 2161 992
Pratapgarh ) ‘1 371700] 000 2694 9729 12423 334) 056 163
Prayograi/ Alahabad | 548200  628| 2501 13494 16623 25| 303 494 2667
Raebarel | 328900| 000 272, 710 8982| 273|380 365
Rampur | 236658]  389| 2461 4049|6899 292 383 000
Saharanpur 368896 000 18213| 34287| 52500 1423|907 o1
Sambhal | 249795  000|  074) 1173| 1247| o0s0| 279 o000
SantKabirNagar | 164600  000| 116 1297 1413 086| 000 117
Shahyahanpur | 457524 2615|547 2877 6039 132)  225| o7
Shamli 125746 000 396 2043 2439 194 | 154 121
Shravasti |164000] 19772  9929| 4656| 34357, 2095 229 o027
Forest Survey of India
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